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It has been brought: to our notic
the Secretary, Central Tibetan Sem
Administration, New Delhi, that

our Order dated32%,9.1986, it is

wrongly mentioned that Shri D.D.
Upadhya is an IAS Officer when i
fact he is a DANICS Officer, i.emm
Delhi, Andaman, Nicobar Islands
Services Officer. Hence, issue
following Corrigendum:

"In our Order dated 25.9.1986, ram
the first line as follows inste:
what has been earlier stated:

"Shri D.D. Upadhya, DANICS, i,
Delhi, Nkzmbax Andaman, Nicob
Islands Ciyil Services™ .
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